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1. Shri Budh Prakash

| CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH

CP No.233/2067
in
QA No.2102/2004
Hew Delni this the 27 day of August, 2007

Hon'bie Mr. Justice M. Ramachandran, Vice Chairman (J} |

. How'bie Mrs. Neena Ranjan, Member (A}

Shri Gorey Lal S/o Sh.Kewal Ram
H. No. A-12 Sector 1 Noida

- Distt. Gautamn Budh Nagar, (U.P.) . Applicant.

{By Advocate: Sh. B.S Mainee)

Versus
-General Manager,

North Central Railway, Allahabad.

Shri Shiv Kumar Cohowdhary
Divisional Railway Manager, - '
WNorth Central Railway, Allshabad.

B

3. Divisional Rabway Manager,
{Shiv Kumar Choudhry) |
North Central Railway, Allahabad. .. Respondents.

(By Advocate: Sh. R.L.Dhawan)

ORDER({CRAL)
{ ﬁ'on’ ble ?ﬁr; J gsﬁeé WL Rﬁmédmﬁ&mn, Vice Chairman (J)

It appears that conseéuential‘ payments has been made to the
applicant, although leamed counsel for applicant has not received fuil
detsil thereof. Since the order of the Tribunal has been complied
with, presént CP 15 closed. R¢s§011d¢nts are” dischérge&. However,

liberty is given to applicant to move dppropriately, if necessary:

{ Mirs. Neena Ranjan } { M. Raraachandran }
Member {A} , S - Vice Chalrman {J}



